FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF HOUNSLOW BUILDERS PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of Corporate Debtor Hounslow Builders Private Limited
2. | Date of incorporation of Corporate |05/11/2012
Debtor
3. | Authority under which Corporate Debtoris | ROC, Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45400DL2012PTC244493
Identification No. of Corporate
Debtor
5. | Address of the registered office and | F-127, Harsh Vihar, Hari Nagar Extn.
principal office (if any) of Corporate | Part-3, Near Badarpur, New Delhi,
Debtor India, 110044
6. | Insolvency Commencement Date (ICD)in | 06.09.2019
respect of Corporate Debtor (The copy of the same was served on
10.09.2024 deemed ICD)
7. | Estimated date of closure of Insolvency | 9th March, 2025
Resolution Process (Being 180 days from the deemed ICD)
8. | Name and registration number of the | Abhay Kumar, IBBI/IPA 002/IP-
Insolvency Professional acting as Interim | N00504/ 2017- 2018/11559.
Resolution Professional
9. | Address and e-mail of the Interim 307, Gyan Khand [, Indirapuram,
Resolution Professional, as registered| Ghaziabad, Uttar Pradesh, 20101
with the Board. Email: km.abhay@gmail.com
10. | Address and e-mail to be used for 307, Gyan Khand 1, Indirapuram,
correspondence with the Interim | Ghaziabad, Uttar Pradesh, 20101
Resolution Professional E mail: km.abhay@gmail.com
11. | Last date for submission of claims 3rd October, 2024.
12. | Classes of creditors, if any, under clause NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | NA
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. |(a) Relevant Forms and https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives

are available at:

NA




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process of the M/s. Hounslow Builders
Pvt. Ltd. on 06.09.2019 (The copy of the same was served on 10.09.2024 deemed ICD).

The creditors of India Offset Printers Private Limited are hereby called upon to submit their
claims with proof on or before 3rd October, 2024 to the Interim Resolution Professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

W= —

Abhay Kumar
Insolvency P!

rofessional
Reg. No: IBBUIPA-002/IP-N00S04/2017-2018/11559
Abhay Kumar
Interim Resolution Professional
M/s. Hounslow Builders Pvt. Ltd.
IBBI Reg. No.: IBBI/IPA-002/IP-N00504/2017-2018/11559

Date: 19.09.2024.
Place: New Delhi
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DEBOCK INDUSTRIES LIMITED

CIN: L52190RJ2008PLC0O27160

Regd. Office:51, Lohiya Colony, 200 Feet Bye-Pass,
Vaishali Nagar, Jaipur, Rajasthan-302021, Tel: +91-7999999375

Email: cs@debockgroup.com, Website: www.debockgroup.com

ADDENDUM TO THE NOTICE OF 16th ANNUAL GENERAL MEETING

This is in continuation of the email dated 06th September 2024 related to the 16th Annual
General Meeting (AGM) and Annual Report for the Financial Year 2023-24. This
Addendum is being lssued by Debock Industries Limited |"the Company”) in continuation
of Notice dated September 5, 2024 (Circulated on September 6, 2024) convening the 16th
Annual General Meeting ("AGM") of the members of the Company scheduled to be held
on Monday, 30th September 2024 at 12.00 PM at the registered office of the company
situated at 51, Lohiya Colony, 200 Feet Bye-Pass, Vaishali Nagar, Jaipur, Rajasthan-302021.
The same is being issued regarding changes in the Notice convening 16th AGM and
Explanatory Statement by deleting Item No. 3 and replacing it with Item No. 3 dealing
with the appointment of Statutory Auditor of the Company. This Addendum is to be read
in conjunction with the AGM Notice dated September 5, 2024, and the Annual Report
for 2023-24 as available on the website of the Company at www,debockgroup.com, on
the website of CDSL at www.evotingindia.com, and the website of the Stock Exchanges
l.e. NSE Limited at www.nseindia.com.The Notice of the AGM was dispatched to all the
members of the Company in due compliance with the provisions of the Companies Act,
2013, and rules made thereunder, read with circulars issued by the Ministry of
Corporate Affairs and Securities Exchange Board of India.

M/s MAPSS & Co,, Chartered Accountants, [FRN: 012796C), expressed thelr inability to
continue as auditors for the Company and resigned w.e.f. September 10, 2024. The
appointment of the proposed new auditor was approved by the Board of Directors in
its meeting held on September 13, 2024, after the notice of the AGM had already been
circulated to the members. Consequently, the Company is issuing an addendum to the
notice for the appointment of M/s Jain Choudhary & Co, as Statutory Auditor of the
Company.

Attention of the members Is specifically drawn to the Statement pursuant to Section
102 of the Act annexed to the Notice of the 16th AGM to explain the background of
the proposal and the stand of the Nomination and Remuneration Committee as well
as the Board of the Directors of the Company thereon.

Thus, the members are requested to take note of it and cast their vote eithar by Remote
E-voting or voting at the 16th AGM.

For Debock Industries Limited
(Formerly known as Debock Sales And Marketing Limited)
5d /-
Mukesh Marnveer Singh
Chairman & Managing Director
DIN: 01765408

Date: September 17, 2024
Place: Jaipur
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OFFICE OF THE
COMMISSIONER OF INCOME TAX (JUDICIAL)
ROOM NO. 162-A, C.R. BUILDING, NEW DELHI
Phone & Fax: 23379308,

Email: delhi.cit.judicial@incometax.gov.in
F.No. CIT (Judl.)/NCLT Matter/2024-25/470 Dated- 18.09.2024

NOTICE REGARDING HEARING OF CASES IN NCLT MATTERS

Notice is hereby given to the following companies and their Directors for necessary compliance in respect of
NCLT matters/cases, pertaining to revival of these companies, which are fixed for hearing before Hon’ble
National Company Law Tribunal, CGO Complex, Lodhi Road, New Delhi on dates as mentioned in column
no. 4 in the table below :-

S. Case No. & Names of the directors/ | Next date | In Court |
N. Case Title Respondents and their DIN of hearing No.
I. |Appeal No. 47/ND/2024 . Ms. Rani Goel '
Income tax officer ward 18(1) vs. ROC (DIN: 02911069)
(Nav Durga Pvt. Ltd.) 2. Mr. Krishan Pal Bisht
CIN:U45400DL2010PTC198816 (DIN:00803405)
3. Mr. Maneesh Goel
(DIN:02618595)
4. Mr. Ram Manohar Goel 7.11.24 2
(DIN: 02911088)
5. Mr. Mukul Narain Srivastav
(DIN:00106426)
6. Mr. Amit Saini
(DIN: 01197222)
' 2. |Appeal No. 23/ND/2024 Income tax officer |I. Mr. Aniket Wadhwa
Ward 13(1) vs. ROC (DIN: 07547528) 11024 4

Mr. Bharat Mehta
(DIN: 07547530)

Mr. Ashok Kumar Saikia
(DIN:02033048)

Mr. Purabi Saikia

(DIN: 02039187)

3. Mr. Dharam Sinh Prabhusinh
Rajput (DIN: 05192932)

(Jagwani Creations Pvt. Ltd.) 2.
CIN No.U51909DL2014PTC264935
' 3. |Appeal No. 93/ND/2024 Income tax officer |1.
ward 13(1) vs. ROC
(JND Project Consultants Pvt. Ltd.) 2.

CIN No.U74210DL2005PTC136344 23.10.2024 S

' 4. [Appeal No. 94/ND/2024 Income tax officer |1. Mr. Mahindra Saxena
Ward 16(1) vs. ROC (DIN: 02955430)
(Maharaja Tradex Pvt. Ltd.) 2. Mr. Rajendra Kumar 23.10.2024 >
CIN No.U51909DL2011PTC220049 (DIN: 03525183)

''5. |Appeal No. 129/252/ND/2024 Income Tax |1. Mrs. JYOTI

officer, Ward 27(1), Delhi Vs. ROC & (Zebra
Marketing Pvt. Ltd. 2.
PAN: AAACZ46988C)
| 6. |Appeal No. 130/252/ND/2024 Income Tax  |[I.
officer, Ward 27(1), Delhi Vs. ROC &
(Uttam Consultancy Pvt. Ltd. PAN: 2.
AAACUS277A)
7. |Appeal No. 311/252/ND/2023 Asstt. 1.
Commissioner of Income Tax, Circle 25(1)

Vs. RoC & (Universal Facility Management |2.
Pvt. Ltd. PAN: AAACU8941K)

(DIN: 08046189)
Mr. AMIT ARORA
(DIN:: 08046266)
Mr. SANCHIT JAIN
(DIN: 06410876)
Mr. BINNY JAIN
(DIN: 00004578)

Mr. RAMAN PURI
(DIN: 00048161)
Mr. VIKRAM PURI
(DIN: 00048662)

3. Mr. VARUN PURI
(DIN: 00048173)

07.11.2024 2

07.11.2024 2

06.11.2024 5

' 8. |Appeal No. 312/252/ND/2023 Asstt. 1. Mr. AJAY KUMAR
Commissioner of Income Tax, Circle 25(1) SRIVASTAVA
Vs. RoC & (DIN: 08112460) 06.11.2024 5
(XAD Software Pvt. Ltd. 2. Mr. RAVINDER PAL SINGH

PAN: AABCV8366Q)

' 9. |Appeal No. 313/252/ND/2023 Income Tax  |1.
officer, Ward 19(3) Vs. RoC & (Payton
Industries Pvt. Ltd.

PAN: AAICP0351J) 2.

(DIN: 00835163)

Mr. ANJANI KUMAR
AGARWAL

(DIN: 07032143)

Mr. MANOJ KUMAR
CHOURASIA

(DIN: 07440758)

Mr. MANOJ KUMAR
(DIN: 07482712)

Mr. MANOJ KUMAR
(DIN: 07708743)

Mrs. MAADHAAVI SINGH
(DIN: 07571478)

Mr. RAJAN SINGH

(DIN: 01293205)

Mr. PANKAJ JAIN i [
(DIN: 01524647)

Mr. JAY SHREE JAIN
(DIN: 01524708)

01.10.2024 4

10.|Appeal No. 272/252/ND/2023 Income Tax  |1.
officer, Ward 25(1) Vs. RoC & (Triksha
Apparels Pvt. Ltd. 2.
PAN: AAGCT0698G)

'11.|Appeal No. 24/252/ND/2024 Income Tax 1.
officer, Ward 21(1) Vs. RoC & (Rave
Beverages Pvt. Ltd. 2.
PAN: AAHCRS8518C)
'12.|Appeal No. 29/252/ND/2024 Income Tax  |1.
officer, Ward 19(1) Vs. RoC & (P.J. Apparels
Pvt. Ltd. 2.
PAN: AAECP2978F)

01.10.2024 4

01.10.2024 4

24.09.2024 4

In this connection, through this Notice, the Principal Officers/ Directors of the aforesaid companies are hereby
informed and requested to attend their respective cases before Hon'ble National Company Law Tribunal on the dates
fixed for hearing as mentioned above. Take notice that in case of your failure to appear on the above mentioned
respective days, the case will be heard and decided in your absence.

Sd/-
(Heera Lal)
Income Tax Officer

CBC 15403/11/0009/2425 (Judicial)-3, New Delhi

Clix Capital Services Pvt. Ltd. (Clix)

Registered Office: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind Lal Sikka Marg,
Rajendra Place, New Delhi-110008

POSSESSION NOTICE (Appendix IV) Rule 8(1)

Whereas the Authorized officer of CLIX CAPITAL SERVICES PVT. LTD. (Clix),a Non- Banking
Financial Company duly incorporated and registered under the Companies Act, 1956,
having its Registered Office at: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind
Lal Sikka Marg, Rajendra Place, New Delhi- 110008, under the provisions of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 OF 2002) (hereinafter referred to as "Act") and in exercise of the powers
conferred under Section 13(2) of the Act read with Rule 3 of the Security Interest
(Enforcement) Rule, 2002 issued a Demand Notice to the following borrowers and co-
borrowers to repay the amount mentioned in the notice within 60 days from the date of
receipt of the said notice. The borrower/Guarantor having failed to repay the amount,
notice is hereby given to the borrower and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers conferred
on him under sub-section (4) of Section 13 of Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on as per under mentioned Date. The borrower in particular
and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of “CLIX" and interest other
charges thereon. The attention of the Borrower is invited to provisions of sub-section (8)
of section 13 of the Act, in respect of time available, to redeem the secured asset.

Name & Address of Borrower/Co-Borrower : 1. NOOR MOHAMMD S/0 IBRAHIM,
2. RUNA W/0 NOOR MOHMMAD, 3. DEEN MOHAMMAD S/0 NOOR
MOHAMMAD, 4. TA) MOHAMMAD S/0 NOOR MOHAMMAD, ALL RESIDING AT -
1949, ARYA NAGAR, MURAD NAGAR, GHAZIABAD, UTTAR PRADESH, INDIA, 201206, SR NO.
1 ALSO AT:- 343, ARY NAGAR, MAIN ROAD MURADNAGAR, GHAZIABAD

Demand Notice Dated : 24-May-2024, Date of Possession : 17.09.2024
Amount of Demand Notice : Rs. 74,01,589.21/- (Rupees Seventy Four Lakh One
Thousand Five Hundred Eighty Nine and Paise Twenty One Only) as on 24-May-2024

Details Of Property : ALL THAT PIECE AND PARCEL OF THE PROPERTY BEARING NO. 343,
(OLD PROPERTY NO.-1949), KHASRA NO. 734, VILLAGE SARNA, ARYA NAGAR,

MURADNAGAR, PARGANA  JALALABAD, TEHSIL MODI NAGAR, GHAZIABAD,
UTTARPRADESH. ADMEASURING 299 SQ. YARDS.
Date: 17.09.2024 Authorised Officer

Place : Ghaziabad Clix Capital Services Pvt. Ltd.

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (2) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the date of receipt of the said notices, along with future interest as applicable inciden-
tal expenses, costs, charges etc. incurred till the date of payment and/or realisation.

| HCL TECHNOLOGIES LIMITED

Corporate ldentity Number; LT4140DL1991PLCO46369
Registered Office; B06, Siddharth, 36, Nehru Place, Mew Delhi = 110 019
Corporate Office: Plot No. 3A, Sector 126, Moida-201 304, U.P., India
Telephona: +91 11 26436336; Website: www.hcliech.com
Email Id:; Investorsi@hclech.com

PUBLIC NOTICE

Mabice i haraby owen thal the foliowing equily share cerificates of face valus of T 2 sach
issiead by the Company are staked o have been pstand the Compamy will praceed tocencsl the
lost share certificates and m Beu tharaod the shares shall be izsuad in damalarializad ke

MWame of the Falia Certificate Distinctive Na Na. of
Shareholdar Na. Mo, sharas

ShnutiKapur 0008027 (266520 | 325477819 325477918 | 100
294938 | 703173367 - 703173566 | 200
400110

1428297673 - 1426228072 | 400

Ay personis) who has/have any claim(s) in respect of the said share. cerfificatais) should

indge such claimis) with the Company o its Regisirer & Share Transfer-Agent, along with
sufficient proaf, within 10 days of publication of fhis nolice, afier which na claim(z) shall bs
sntarlained, and e Company will pracead Lo issue dupicals sharas in demalenalized lorm,
The public is heraby warmed againsl purchasing or dealing in any way weh the above shara
cerificatels). Any person dealirg with the above share cenificaters) shall be doing S0 sokaly af
his/har own risk as 1o Gosts and consequences and the Comgany shall not be responsiblefor |l
in&ny manner whatsoaver

Owr Reqistrar & Shara Transfer Agent

Link Intime India Private Limited

(Unif: HCL Techmologies Limited)

C-101, 247 Park. LB 5. Marg,

Wikhroli (West), Mumbai, Maharashira - 400 083

E-mall: mihelpdasklinkintima.co.in For HCL Technologies Limited

Mamnish Anand

Drate: Septambaar 19, 2024 Company Secretary

N Place: Moida {LL.F.}

TIGER LOGISTICS (INDIA) LIMITED
CIN- L74899DL2000PLC105817
Regd. Office: D-174, Ground Floor, Okhla Industrial Area,
Phase-1, New Delhi- 110020.
Tel.: 011-47351111 Fax: 011-26229671
Website: www.tigerlogistics.in, Email.: csvishal@tigerlogistics.in

RESULT OF ELECTRONIC VOTING FOR THE 24™ ANNUAL GENERAL MEETING OF
COMPANY HELD ON 18™ SEPTEMBER, 2024 AT 01:00 PM TILL 01:50 PM THROUGH
VIDEO CONFERENCING (“VC”)/OTHER AUDIO VISUAL MEANS (“OAVM”).

The resolutions for the Ordinary businesses as set out in item no.01 to 02 in the Notice of
the 24" Annual General Meeting, duly approved by the members with requisite majority, are
recorded hereunder as part of the proceedings of 24" Annual General Meeting of the
Members.

Essential Details of Voting Result of 24" AGM.

Sr Borrower/ 13(2) Notice Date/ Date/ Time
N | Loan No. Co-Borrower/ Outstanding Due & Type of
o Guarantor/ Mortgagor (in Rs.) as on Possession
1 . 09.07.2024 Date:
1) 'V("- Amit Ba)"sa' Rs.20,41,142/- (Rupees | 17.09.2024
Applicant), Twenty Lakh Forty One Time:
17339420001407 2) Mrs. Punam | Thousand One Hundred | 02:00 P.M.
Co-Aoplicant and Forty Two Only) Symbolic
( PP ) as on 08.07.2024 |Possession

Description of Secured Asset: Part of House on Plot No.254, Area 150 Sq.yards,
Khasra No.459, Covered Area 70 Sq.yards situated at Village Agraula, Near Shiv
Mandir, Pargana & Tehsil Loni, District Ghaziabad. Owned by Mr. Amit Bansal,
Slo. Indra Pal. Bounded by: East: House of Raju, West: House of Ayush, North:
Other's House, South: Road 10 Ft.

2 : 09.07.2024 Date:
Glmr(sAs:l?:::t) Rs.37,69,062- | 18.09.2024
" | (Rupees Thirty Seven Time:
45129420002063 2) Mr. Mukesh Lakh Sixty Nine 12:22 PM
Kum:«:\r Thousand and Sixty Two| Symbolic
(Co-Applicant) | on)y) as on 08.07.2024 | Possession

Sr.No. | Particulars Details
1 Date of AGM 18/09/2024
2 Number of Shareholder as on record date 19,510
3 No. of shareholders present in the meeting either N.A.
in person or through proxy-
Promoters & Promoter Group:
Public:
4 No. of shareholders attended the meeting through
Video Conferencing: 72
Promoters and promoter Group: 06
Public: 66

Further shareholders are requested to refer www.tigerlogistics.in to get more details about
resultof 24" AGM.

By the Order of Board of Directors

For Tiger Logistics (India) Limited

Sd/-

Vishal Saurav Gupta

Company Secretary & Compliance Officer

Place: New Delhi
Date: 19.09.2024

Description of Secured Asset: Eastern/ Rear Side Portion Second Floor, without
its Roof/ Terrace Rights, alongwith Common Entrance, Passage and Staircase
Leading from Ground Floor, onwards, Freehold Buitup Property Bearing No.14, in
Block-E, Area Measuring 100 Sq.yards, out of Khasra No0.262/258/217/4/3,
alongwith the Proportionate Rights of Land Under the Said Property, situated in the
area of Village Bharola Colony known as Adarsh Nagar Ext., on Dairy Road,
Delhi-33, State Delhi. Owned by Mrs. Rashmi Gupta, W/o. Mukesh Kumar.
Bounded by: East: Other Property No.E-15, West: Remaining Portion of Said
Property No.E-14, North: Other's Property, South: Dairy Road.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned
above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer
Date: 20.09.2024 For. Jana Small Finance Bank Limited

JJANA SMALL FINANCE BANK

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
Samaj Road, Karol Bagh, New Delhi-110005.

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising inits newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

FORM A
PUELIC ANNOUNCEMENT

(Under Regulation 8 of the Insalvency and Bankruptey Board of India
{insolvency Resolutlon Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF HOUNSLOW BUILDERS PRIVATE LIMITED

o __ RELEVANT PARTICULARS o _
1. | Name of Corparati Debtar HOUNSLOW BUILDERS PRIVATE LIMITED

2. |Date of incomoration of Corporate DS/11/2012
| Deior |
3 |Authority under which Corporate ROC, Delhi
Debior isincorporatad i registerad
4, |Corpoeate ldentity Mo, / Limited Liabdity | U45400DL201 2P TC 244453
| Idenfificabion Mo.of Carporate Deblor |
5. |Addrass of fheregisterad office and F-127, Harsh \ikar, Hari Nagar Exdn, Parf-3. Mear
| principal office (if anyd of Corporate Badsmour, Mew Dedhi, India, 110044
|- Deblor
6. |Ingolvency Commencement Dafe 06492019
HICD) mraspactol Corporate Deblos  [The copy of the sama was sarved on 10.09.2024
. ) teemed ICD)
T, |Estimated date of closura of Insolvency  Sth March, 2025
Resolution Process [Being 180 days from the deamied |C0)
8. |Name and regstration number of the Abhay Kumar, o
Insolvency  Professional acling as!IBBIMPA 0DHIP-NOIS04S 2077- 201811558,
mlerimResolutonProfessional
0, |Address and e-mad of the Interim 307, Gyan Khand |, Indirapuram, Ghazisbad, Utiar
i Resokiticn Profassaenal, as registenad  Pradesh, 20501
| with the Baand Emall: km.abhay@gmall.com
10, |Address and e-mad to be used for) 307, Gyan Khand |, Indirapuram, Ghaziabad, Utiar
porrpspondancs  with the [nlarim Pradesh, 20101
Resolution Professiona E mail: km abhayifgmail com
1. | Last date far submission of claima | 3rd Ocinber, 2074
12, (Clagzes of creddors, (I any, under NA
clewse by of sub-section  [G4) of
secton 21, asceri@ned by the imerim
| tesolution prodessional
13. |Namas of i-1scl':en£5r Professionats NA
lidentified to act as Authorised
t Reprasanialiva of creditors o a class
[Three names for gach class)
14, [{a) Relevant Forms and -I“.Tps Iibbi.govinhomeidownioads

{{b) Details of suthonzed A
| representalives are availabie al
Miotice is Reraby given thal the Katioral Campany Law Tribunal has ordarad the commancement of 3
Corparale Insabency Besalution Process of tng Mis, Hounslow Bullders Pyt Lid, on 08.06.2049 | The
copy of thie same wag gesed on 10.09, 203 deaman 1C0)

Tha crediiars of India Offset Printers Private Limited are hara by cabisd upon o submit Sieir claims weth
praaf on or before 3nd Oetaber, 2024 to fhe Interim Resslution Professionsl &l the eddreas mensioned
aganstentry ki, 10

Tha financial crediars shall submt thesr claims with proof by alectronc maans anly. A6 athar.credilors
may Fubmit tha claims wigh proofin person; by postor by elecionic maans.

& financaal cradilor hedonging b3 class, as hsled againgd the antiy Mo, 12, 3hall Indc:ale 65 chaics ol
Authoread represantalive B amang the thres nsolvensy prolessonals isled agamst enlry Mo 13 8
atlas aufhonized represenlythoe of e class in Farm CA,

Submessbon of false or mislead|ng proofs of claim shall attract penalties.

Sl
Abhay Kumar

Piace: New Dl Irtarim Resoiulion Professional Ms Howskw Builders P, L

Data’ 10-08-2024 _ IBBI Req. No.: IBEITPA-DOZNP-NOOS0G01T- 201811558

_____ A s L e

(A scheduled commercial bank)

J JANA SMALL FINANCE BANK

Registered Office: The Fairway, Ground & First Floor, Survey
No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road,
Next to EGL Business Park, Challaghatta, Bangalore-560071.

Regional Branch Office: G-01, Ground Floor, Cyber Heights, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh-226010.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002.

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging
your immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance
Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest
(Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount
mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Name of Borrower/ | Loan Account Date of NPA .
ﬁ;‘ Co-Borrower/ No. & Loan Details of the Security to be enforced & Demand AmountasDL;cre] T,
'| Guarantor/ Mortgagor Amount Notice date
1 1) Mohd. Akil Loan Account |Mortgaged Immovable Property: Property Details: All that part and par-| pate of NPA:|  Rs-14,87,246.30
(Borrower), No cel of a Residential House of admeasuring area 50 Sq.yds i.e. 41.80| 4 09.2024 | (Rupees Fourteen Lac
2) Mohd Aseem 46129420i)00072 Sq.mtrs situated at Khasra No.3110 Min, Tanya Garden Colony, Meerut, D.em.an d Eighty Seven Thousand
(Co-Borrower), | Uttar Pradesh-250002. Owned by Mohd Akil, S/o. Mr. Sageer Ahmad. ) _| Two Hundred Forty Six
3) Mrs. Ameer Jahan | Loan Amount: g hqe4 as: North: Rest part of plot of seller, South: House of Asif, East: | Notice Date: | o Thiny Paisa Only)
(Co-Borrower) Rs.15,00,000/- |14 Feet wide Road, West: House of Yusuf. 16.09.2024 as of 10-09-2024
2 Mortgaged Immovable Property: Property Details: All that part and par- ) Rs.5,44,868.20
1) Mr. Danish Loan "/l\ccount cel of a residential plot Part of Private Plot No.51, admeasuring area 63.62 Date of NPA: (Rupees Five Lac Forty
(Borrower), 3073963(())b00071 Sq.yds i.g. 53.21 Sq.mtrs,'situated at Khasra No0.853 Min, Daraa Kottalla 01.09.2024 Four Thousand Eight
2) Mirs. Sanjida Begum | 30739630000147 Swad Bairoon, Dar Abadi R__ahmat Colony, Saharanpur, Uttar Pradesh-| Demand Hundred Sixty Eight
. 9an| 9 Loan Amount: | 247001. Owned by Mrs. Sanjida Begum, W/o. Mr. Ahasan. Bounded as: | Notice Date: and Twentv Paisa
(Co-Borrower) Rs.10.00.000/- North: 15 Feet wide Road, South: Part of Plot No.51, East: Part of Plot 16.09.2024 y
AR No.50 of Smt. Mohsina, West: Part of Plot No.52 of Smt. Mahsar Jahan. e Only) as of 10-09-2024
3 Mortgaged Immovable Property: Property Details: All that part and par- . Rs.25,96,131.82
. Loan Account cel of a House built on a Part of Khasra No.272, admeasuring area 2200 Date of NPA: (Rupees Twenty Five
1) Mr. Anis (Borrower), No. Sq.fts i.e. 204.46 Sq.mtrs, situated at Mauza Puhana Jadid Mustahkam,| 01.09.2024 Lac Ninety Six
2) Mrs. Ameer Fatima | 30869430000181 |Pargana Bhagwanpur, Tehsil Roorkee, Haridwar, Uttrakhand-247667., Demand Thousand One
(Co-Borrower) Loan Amount: |Owned by Mr. Anis, S/o. Sri Nasir Ahmad. Bounded as: North: Rest part| Notice Date: | Hundred Thirty One
Rs.25.00.000)- of the Land of Smt. Shameem, South: Property of Sabree, East: Farm of 16.09.2024 and Eighty Two Paisa
e Shakoor, West: 20 Feet wide Road. RN Only) as of 10-09-2024

Date: 20.09.2024, Place: Meerut, Saharanpur & Haridwar
financialexp.epaprin

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate
amount as shown in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable
in relation to the respective loan account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other
amounts which may become payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for
enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prejudice to such rights and
remedies as are available to Jana Small Finance Bank Limited against the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law,
you are further requested to note that as per section 13(13) of the said act, you are restrained/ prohibited from disposing of or dealing with the above security or
transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Sd/- Authorised Officer, For Jana Small Finance Bank Limited
New Delhi

FORM WIN 6 [See Rule 7]
BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL BENCH AT NEW DELHI
IN THE MATTER OF JADIE CONSULTANTS
PVT LTD
(Company incorporated under companies
Act 1956)
Petition No 135 of 2024
Advertisement of Petition

Notice is hereby given that a petition for the
winding up of the above — named company i.e.,
Jadie Consultant Pvt Ltd., was listed before the
Hon'ble NCLT at New Delhi on 25.07.2023. The
Hon'ble NCLT fixed the said petition for hearing
on 26th September, 2024. Any contributory or
other person desirous of supporting or opposing
the making of an order on the said petition
should send to the petitioner or his
representative notice of his intention signed by
him or his representative with his name and
address so as to reach the petitioner or his
representative not later than five days before the
date fixed for hearing of the petition and appear
at the hearing for the purpose in person or by his
representative. A copy of the petition shall be
furnished by the undersigned to any creditor or
contributory on payment of the prescribed
charged for the same. Any affidavit intended to
be used in opposition to the petition should be
filed in tribunal and a copy served on the
petitioner or his representative not less than five
days before the date fixed for hearing.
Representative for Petitioner Rakesh Kumar,
Ankit Sharma Credence Law Advocates and
Solicitors
C-119, F.F, Defence Colony, New Delhi-
110024
Email: info@credencelaw.com Tel: 41055222

“=FORMN INC-=26""
[Pursuant to rube 30 the Companies
{incarporation) Rules, 2014]

Adverlisement 10 be published in the
nowspapar for change of regisfered office
of the Company from one siate to another

BEFORE THE CENTRAL GOVERNMEMT.
REGIONAL DIRECTOR. NORTHERN REGION
I thee eather of seclion 134) of Comparmes
Act, B3 and rude J005) (g} of e companies
[Incemporaban) Kules, #0114

In iha mattar of
DEL-TECH INSTRUMENTS PRIVATE LIMITED
Having its Registersd Cifics ol &-151 & 152 [ Flacr,
Ercs Bouleward, Hoted Crown Plaza, Plat Mo, 138,
Dissrel Cenira Mayur Vingr Bn-1, East Dell- 110091
s PEtitlONET

Medice 15 hareby given to Iba geraral public thal
the Cnmfar'_.' roposes o make applicatsan ko
the Central GovarnmaniiHon'ble Ragional
Director of Companias, Morkam ragion, Naw
Dedhi undar Section 13 of the Companiaa Ao,
213 seaking confiemation of afferation of (be
Memorandum of Azspcation of the Company in
berms of the Spacial Resolution passed al The
Aardial Genaral Masting beld on Saturday, 07"
Seplember, 2024 to anable the Company to
changs |15 Ragisterad Office from "National
Capital Territory of Delki” to "State of Uttar
Pradesh”.
Aay pecsan whose inlengst o likely 1o be alleclsd
& {m:_- srapased change of the Ragsiemsad Offics
ur:!m prpany may dalver either on the MCA-
21 portal (www.mca.gov.in} by filing investor
complaint form or cause io be delwared or send
by rapesiered post af histher chjeclions supparted
by an affidawit stating the nature of ks'her infersst
and grounds of appoaition o the Reglonal
Diractor, Nowthemn Region, B-2 Wing. 2nd Floar,
F1, Deenayal Antvadaya Bhawan ':E—-.’:I':l_'nn";'liﬂ!:
Mew Dethi-1 10003 within Rurleen (14) days ol
the date ol publication of thes notice wilh a copy
ba Ik applcant Company al its registered affice
al : 81518152, I¥ Floor, Eras Badaward, Hodal
Crown Piaza, Plot Mo 3B, Districl Candre Mayur
Vifer Ph=1, East Delhi-110091
For-and henall of the Bozed of Direcior
Ded=Tach Insfruments Privabe Limiled
S
Data : 15.09 2024 Warun Gupta
Piace : Deki Dlirecips
DY D04 T 1206

Form Mo, INC-26
[Pursuant to Rule 30 the Companles
(Incorporation) Rule, 2014]

Befora the Regional Director, Morthern

Region, Ministry of Corporate Affairs,

Maw Dalhi

In Ehe matler of sub-section {4) of Sachion
13 of Companias Aot 2043 and clause (a)
of sub-rule (5] of rule 30 of the Companies

{Incorporation} Rules, 2014
AND
Iry trviz miatier of Play Hard Productions
(OPC) Private Limited having iz
Registered office &t Plet Na, 230 FF,
KH Ne: 24/3, Shiv Block Raghu Magar,
Mew Dethi — 110045
ClIN: UB24800L 201400273858
............... Petitionar

Modice i heredy given o the Goeneral
Public. that the company proposss fo
make an application (o the Cenlral
Government under section 13 aof tha
Companies Act, 2013 seaking conlirmalion
aof alterafion of the Memorandum of
Associalion of e Company in tarms of
the Shareholder Resolstion passed on
Jurx 26, 2024 1o anable tha company.fo
change s Registerad Office from “State
of Defhi” o "State of Punjab’.
ANy person whose nteresd 5 likety to De
sffectad by the proposed change of the
registerad office of the company may
deliver sither on the MCA-21 porial
{wewiw mca, gov.ing By NG invesior
complaint form or causs o be delivared o
send by ragistersd poslt of hisihe
objections supported by an affidavit
slating e nabure of hishar inlerest and
grounds of opposition to the Regeonal
Daractor al Mo addrass B-2 Wing 2nd,
Floor, Paryawvaran Bhawan, CGO
Complex, Mew Dathi-110003 within 14
ffourteen) days of the date of publication
al this nobce with a copy (o lhe applicant
compamy at s reqistered office at the
addrass mentioned balow:

Plot Mo, 230 FF, KH No. 2413, Shiv Block
Raghu Nagar, New Delhi - 110045

For and on behalf of

Play Hard Productions (OPC)

Private Limlted

Sdf

Jdalvir Dhruv Singh

[Diractor)

DIH: DE92E548

Date : 20-09-2024
Place: Delhi

EAST COAST RAILWAY

e-Tender Notice No, ETCECONINEBES
2024038, Dated : 11.09_2024

LRl EXECUTION OF BALANCE
EARTHWORK IN FORMATION.
PROTECTION WORKS OF MINOR BRIDGES,
CONSTRUCTION OF RETAIMNING WALL,
DRAIN, DIVERSION ROAD, PLATFORM
SHELTER, PLATFORM WALL, PLATFORM
CONCRETING AND OTHER ALLEED WORKS
BETWEEN JORANDA ROAD AND
DHEMKANAL IN COMMECTION WITH
SALEGADON-BUDHAPANK 3RD & ATH LINE
PROJECT IH KHURDA ROAD [KUR)
DIVISION OF EAST COAST RAILWAY,

Approx. Cost of the work: i
Lakh, EMD : T 16,38,500.00, Complation
pariod of the Work | 05 (Five) Months,

date & time: @8]

Tender closing

hrs. on 15702024,

Mo manual oifers sent by PostiCaouriern
Fas or in parson shall be accapted against
such e-tenders even if these are submitied
on Term's leller head and  racaive 0 1Ema
&8 such manual offers shall be considerad
ivvaied shall he ||’;:ir:{:|.ﬂ|’_| Sismimanily wilhal
| any considaration.
Complete information incleding e-tendar
documeants of the above e-tendear is svailabis
in website www.irgps.gev.in The
prospectve landerers are advisad 1o revisil
the website fifteen days before the date of
closing of lendar 1o nole any changes!
corrigenda issued for this fendar, The
bendhenershicdens must Fave Class-I1 Digital
Signature Cenlificate and must be registenad
on IREPS Parlal. Onily registered temderern
teddar can participate on e-tandaring.

The tenderers should read all instructions
to the temnderers carefully and ensure
compliance of all instructions Including
check lists, para 3.1 (additional check-list}
of Tender form (Second sheet) Annexure-
I of chapter 2 of Tender documants,
submission of Annexure-BIG & G1 duly
verified and signed by Chartered Account,

Chief Administrative Officer (CON)
PR-GB/ICHI24-25 ]_ Bhubanaswar
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In case of any revision in the Price Band, the Bid / Issue Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the
Bid / Issue Period not exceeding 10 working days. in cases of force majeure, banking strike or similar circumstances, our Company in consultation with the BRLM, for reasons
to be recorded in writing, extend the Bid / Issue Period for a minimum of three Working Days, subject to the Bid / Issue Period not exceeding 10 working days. any revision in the
Price Band and the revised Bid / Issue Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating
the change on the respective websites of the BRLM and at the terminals of the Syndicate Members and by intimation to the Designated Intermediaries and the Sponsor Bank.
The Issue is being made through the Book Building Process, in terms of Rule 19(2)(b)(1) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”) read
with Regulation 31 of the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended (SEBI ICDR Regulations)
and in compliance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Net Issue shall be available for allocation on a proportionate basis
to Qualified Institutional Buyers (“QIBs and such portion, the “QIB Portion”), provided that our Company in consultation with the BRLM, may allocate up to 60% of the QIB
Portion to Anchor Investors on a discretionary basis (“Anchor Investor Portion”), out of which one-third shall be reserved for domestic Mutual Funds only, subject to valid
Bids being received from domestic Mutual Funds at or above the price at which allocation is made to Anchor Investors (“Anchor Investor Allocation Price”), in accordance
with the SEBI ICDR Regulations. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB
Portion (excluding the Anchor Investor Portion) (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual
Funds only, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders, including Mutual Funds, subject to valid
Bids being received from them at or above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity
Shares available for allocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further, not less than 15% of
the Net Issue shall be available for allocation to Non-Institutional Bidders and not less than 35% of the Net Issue shall be available for allocation to Retail Individual Bidders
in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Issue Price. The Equity Shares available for allocation to Non-
Institutional Bidders under the Non-Institutional Portion, shall be subject to the following: (i) one-third of the portion available to Non-Institutional Bidders shall be reserved for
applicants with an application size of more than ¥ 2.00 Lakhs and up to ¥ 10.00 Lakhs, and (ii) two-third of the portion available to Non-Institutional Bidders shall be reserved
for applicants with an application size of more than ¥ 10.00 Lakhs, provided that the unsubscribed portion in either of the aforementioned sub-categories may be allocated to
applicants in the other sub-category of Non-Institutional Bidders. All potential Bidders (except Anchor Investors) are mandatorily required to utilise the Application Supported
by Blocked Amount (“ASBA”) process by providing details of their respective ASBA accounts and UPI ID in case of UPI Bidders using the UPI Mechanism, as applicable,
pursuant to which their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or by the Sponsor Banks under the UPI Mechanism,
as the case may be, to the extent of the respective Bid Amounts. Anchor Investors are not permitted to participate in the Issue through the ASBA Process. For details, see
“Issue Procedure” on page 413 of the RHP.

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI ID (for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID and UPI ID available (for
UPI Bidders bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/Applicants
should ensure that the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN,
DP ID, Client ID and UPI ID (for RIBs and Nlls bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be
deemed to have authorized the Depositories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidder/Applicant as available on
the records of the depositories. These Demographic Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for
other correspondence(s) related to the Issue. Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the
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Depository Participant to ensure accuracy of records. Any delay resulting from failure to update the Demographic Details would be at the Bidders/Applicants’ sole
risk. Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification
dated February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this
regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of our Company, investors
are requested to see “History and Certain Corporate Matters” beginning on page 239 of the RHP. The Memorandum of Association of our Company is a material document
for inspection in relation to the Issue. For further details, see “Material Contracts and Documents for Inspection” beginning on page 456 of the RHP.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of our Company is ¥ 72,00,00,000
divided into 7,20,00,000 Equity Shares of face value of ¥ 10/- each. The issued, subscribed and paid-up Equity share capital of our Company is ¥ 46,61,36,000 divided into
4,66,13,600 Equity Shares of face value of ¥ 10/- each. For details of the capital structure of our Company, see “Capital Structure” beginning on page 106 of the RHP.
NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY
THEM: The names of the initial signatories of the Memorandum of Association of our Company along with their allotment are: Allotment of 5,000 equity shares each to Mr.
Santosh Kumar Yadav and Mrs. Anju Devi. For details of the share capital history and capital structure of our Company see “Capital Structure” beginning on page 106 of the
RHP.

LISTING: The Equity Shares to be Allotted through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from BSE and NSE for the listing of the Equity Shares pursuant to their letters dated June 25, 2024 and June 25, 2024, respectively. For the purposes of the Issue,
the Designated Stock Exchange shall be BSE Limited. A signed copy of the Red Herring Prospectus and the Prospectus shall be delivered to the RoC in accordance with
Sections 26(4) and 32 of the Companies Act, 2013. For details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus
up to the Bid/ Issue Closing Date, see “Material Contracts and Documents for Inspection” on page 456 of the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does not constitute
approval of either the Issue or the specified securities stated in the Offer Document. The investors are advised to refer to page 386 of the RHP for the full text of the disclaimer
clause of SEBI.

DISCLAIMER CLAUSE OF BSE (the Designated Stock Exchange): It is to be distinctly understood that the permission given by BSE Limited should not in any way be
deemed or construed that the RHP has been cleared or approved by BSE Limited nor does it certify the correctness or completeness of any of the contents of the RHP. The
investors are advised to refer to the page 386-387 of the RHP for the full text of the disclaimer clause of BSE.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the Offer Document has
been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Document. The investors are advised to refer to page
387 of the RHP for the full text of the disclaimer clause of NSE.

GENERAL RISK: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Issue unless they can afford to
take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Issue. For taking an investment
decision, investors must rely on their own examination of our Company and the Issue, including the risks involved. The Equity Shares in the Issue have not been recommended
or approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus.
Specific attention of the investors is invited to “Risk Factors” on page 33 of the RHP.

COMPANY SECRETARY AND COMPLIANCE OFFICER

Praveen Kumar
Plot No. F - 46, 47, 48, 49 EPIP, RIICO Industrial Area, Neemrana, Alwar Rajasthan-301705, India
Tel: +91 — 9257025440

Email: cs@krnheatexchanger.com

HOLANI CONSULTANTS PRIVATE LIMITED

401-405 & 416-418, 4™ Floor, Soni Paris Point, Jai Singh Highway, Bani Park, Jaipur — 302016

Tel No.: +91 0141-2203996; Email: ipo@holaniconsultants.co.in; Website: www.holaniconsultants.co.in;
Contact Person: Mrs. Payal Jain, SEBI Registration No.: INM000012467

Investor Grievance E-mail: complaints.redressal@holaniconsultants.co.in

BIGSHARE SERVICES PRIVATE LIMITED

Mumbai

Office No. S6-2, 6™ Floor, Pinnacle Business Park, Next to Ahura Center, Mahakali Caves Road, Andheri (East),
—-400093, Tel: +91 22-6263 8200, Fax: +91 22-6263 8299, Website: www.bigshareonline.com,
Email: ipo@bigshareonline.com, Investor Grievance ID: investor@bigshareonline.com,

Contact Person: Mr. Babu Rapheal C., SEBI Registration Number: INR000001385

Investors can contact the Registrar to the Issue or Company Secretary and Compliance Officer in case of any pre or post-
Issue related problems, such as non-receipt of letters of Allotment, non-credit of allotted Equity Shares in the respective
beneficiary account, non-receipt of refund orders, non-receipt of funds by electronic mode and unblocking of funds. For all
Issue related queries and for redressal of complaints, investors may also write to BRLM.

AVAILABILITY OF RHP: Investors should note that Investment in Equity Shares involves a high degree of risk and investors are advised to refer to the RHP and the Risk Factors contained herein, before applying in the Issue. Full copy of the RHP will be available at the website of SEBI at www.sebi.gov.in, the website of Stock Exchanges at

www.nseindia.com and www.bseindia.com the website of our Company at www.krnheatexchanger.com and the website of BRLM at www.holaniconsultants.co.in.

AVAILABILITY OF BID CUM APPLICATION FORMS: Application forms can be obtained from the Registered and Corporate office of KRN Heat Exchanger and Refrigeration Limited, Tel No: +91-9257025440 and the BRLM - Holani Consultants Private Limited, Tel No: +91 0141-2203996. Bid Cum Application form shall be available at selective
location of registered brokers, Bankers to the Issue, RTA and Depository Participants. Also, the Forms can be obtained from the website of Stock Exchange and at the Designated Branches of SCSBs, the list of which is available on the website of BSE, NSE and SEBI.

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASBA): Investors have to apply through the ASBA process. ASBA has to be availed by all the investors. For details on ASBA process, please refer to the details given in the ASBA Form and Abridged Prospectus and also please refer to “Issue Procedure” on Page No. 410 of RHP. Further
ASBA Application forms can be obtained from Designated Branches of SCSBs, the list of banks that are available on website of SEBI at www.sebi.gov.in and website of Stock Exchanges at www.nseindia.com and www.bseindia.com. The investors are required to fill the Bid Cum Application form and submit the same to the relevant SCSBs at the
specific locations or registered brokers at the broker centers or RTA or DP’s. The SCSB’s will block the amount in the account as per the authority contained in application form. On allotment, amount will be unblocked and account will be debited only to the extent required to be paid for allotment of shares. Hence, there will be no need of refund.

BANKERS TO THE ISSUE/REFUND BANK: HDFC Bank Limited and Kotak Mahindra Bank Limited.
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in RHP.

Place: Neemrana, Alwar
Date: September 19, 2024

For KRN Heat Exchanger and Refrigeration Limited
On behalf of the Board of Directors

Sd/-

Santosh Kumar Yadav

Chairman & Managing Director

Disclaimer: KRN Heat Exchanger and Refrigeration Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an Initial Public Issue of its Equity Shares and has filed the RHP with Registrar of Companies, Jaipur. The RHP will be available on the websites of SEBI at
www.sebi.gov.in, BSE Ltd at www.bseindia.com and National Stock Exchange of India Limited at www.nseindia.com respectively and is available on the websites of Holani Consultants Private Limited at www.holaniconsultants.co.in. The potential investors should note that investment in equity shares involves a high degree of risk and for details relating to the
same, refer to the Section titled “Risk Factors” on page 33 of the RHP. Potential investors should not rely on the DRHP filed with SEBI for making any investment decision and instead should place reliance on the RHP.

The Equity Shares have not been and will not be registered under the United States Securities Act of 1933, as amended (“U.S. Securities Act”), and may not be issued or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and applicable U.S. state securities
laws. Accordingly, the Equity Shares are being issued and sold outside the United States in offshore transactions in reliance on Regulation under the U.S. Securities Act and applicable laws of the jurisdictions where such issues and sales occur. There will be no public issuing in the United States.
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